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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL,

WESTERN ZONE BENCH PUNE
ORIGINAL APPLICATION NO. 237/2024 (WZ)
EARLIER ORIGINAL APPLICATION NO. 1364/2024
(PB)

IN THE MATTER OF:-

Sub: News Item titled “3 dead 9 hospitalized after gas leak
blast at fertilizer plant in Maharashtra” appearing in the
Times of India dated 22.11.2024.

Vis.

Member Secretary, MPCB & Ors.

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 1 - MEMBER SECRETARY, MAHARASHTRA
POLLUTION CONTROL BOARD MUMBAL.

[, Vidyasagar Vilasrao Killedar, aged about 51 years,
occupation: service, the Sub-Regional officer, Maharashtra
Pollution Control Board at Sangli. having my office at Udyog
Bhavan, Vishrambag, Sangh - 416415. I am submitting this
affidavit on behalf of Respondent No. 1 do hereby solemnly

affirm state as under:

That, I am working as the Sub-Regional Officer, at Sangli

—— with the Maharashtra Pollution Control Board w.e.f. August
Noted & Registerec _ .
at Serial Nunibers _\,‘SQI’)-@_—ﬁ 2024. I am well conversant with the facts and circumstances of

4 the case as well as the record of the case lying in my office, I
am filing this affidavit enly for limited purposes to bring on

record the true facts of the case.
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1. [ say and submit that Hon’ble National Green Tribunal
(NGT), New Delhi has registered an Original
Application (OA) No. 1364 of 2024 (PB) in Suo-Moto
on the basis of the News Item titled “3 dead 9
hospitalized after gas leak blast at fertilizer plant in
Maharashtra” appearing in the Times of India dated
22.11.2024.The Hon’ble Tribunal heard the matter and
directed the Respondent No.l- Maharashtra Pollution
Control Board to file an affidavit before the appropriate
Bench of the Tribunal at least one week before the next
hearing date. A copy of Hon’ble NGT order dated

12.12.2024 is enclosed marked as an Annexure-“I".

oA [ say and submit that a telephonic complaint has been

received from Shri Vijay Mulik, Deputy Sarpanch,

Shalgaon, regarding the blast which occurred on

e 21.11.2024, at M/s. Manmar Industries, Plot No. A-33,
’f"/a/,/«:—i(;\\\ MIDC Shalgaon-Bombalewadi, Tal. Kadegaon, Dist
é / \/‘\/47 \\ Sangli. It is further submitted that news appeared in Daily
nfii Fegc ‘g‘ Pudhari, Daily Sakal on dated 22.11.2024 and
i\ g2 ::5 ) 23.11.2024 regarding three workers died in toxic air leak
QZ;:_‘\ '\;;' \:?f// accident in Shalgaon-Bambalewadi M. 1. D. C. The

copies daily paper news cutting is enclosed and marked

as an Annexure-“II1".

(V'S ]

[ say and submit that the Board officials have visited the
unit on the day of the accident at night on 21.11.2024 and
22.11.2024 and the industry representative telephonically
informed us that industry was engaged in manufacturing

of water-soluble fertilizers. The industry representative

i=.2 FEB 2025 2
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has informed us that during the manufacturing process
Trichloro Ethylene has been released. The Police and
Industrial Safety and Health Department has informed
that due to the blast Eleven No’s of workers have been
injured out of which 03 workers have died in the hospital.
A copy of visit report dated 22.11.2024 is enclosed and

marked as an Annexure-“II11".

[ say and submit that the Regional Officer, MIDC Sangli,
has informed that as per Notification dated 28.08.2021
the said i.e Plot No A-53, (Area 3500sq mtr) has been
allotted to Mr. Mandar Nalavde, Prop of M/s. Manmar
Industries in Shalgaon-Bombalewadi Industrial Area, for
the purpose of Argo Chemical Synthesis and Formulation
subject to condition vide letter dated 22.11.2024. The
letter of Regional Ofticer, MIDC Sangli is enclosed and

marked as an Annexure-“IV?”.

I say and submit that as per the office record it is observed
that industry has submitted online undertaking, that the
industry falls under white Category for manufacturing of
PGR, Micronutrient -3000 Ton/M, Protein Hydrolyse -
3000 Ton/M on 26.12.2021. However, it is submitted that
as per Central Pollution Control Board, direction under
section 18(1)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention & Control
of Pollution) Act, 1981 regarding harmonization of
Classification of industrial sector under Red, Orange,
Green and White Categorie; dated 07 March 2016, the
said industry falls under red category. It is submitted that

Suo Moto — NGT (PB) O.A. 1364 of 2024. (PB) & 237 of 2024 (WZ)
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during the visit it is found that the industry is using
various chemicals as raw material like Trichloro
Ethylene, Phosphoric Acid etc. and carrying out reactions
in reactors which falls under Red Category. From the
records of this office, it has been observed that the
industry has not applied/obtained consent to
Establish/Operate from the Board under Red Category.
The copy of undertaking in white category is enclosed

and marked as an Annexure-“V”.

[ say and submit that the Respondent Board has issued
Closure Direction to M/s. Manmar Industries, Plot No.
A-53, MIDC, Shalgaon-Bombalewadi, Tal-Kadegaon,
Dist- Sangli directing to stop the manufacturing activity
forthwith by taking all safety measures to avoid further
damage to the surrounding environment and inform the
same to this office immediately vide letter No. MPCB/
RO /KOP/CD/FTS-0110, Dated. 22.11.2024. A copy
of said Closure Direction dated 22.11.2024 is enclosed

and marked as an Annexure-“VI”.

I say and submit that, the Respondent Board has further
issued Directions to M/s. Manmar Industries to dispose
all hazardous waste and waste generated due to blast in
scientific manner with all safety measures at designated
common hazardous waste disposal site immediately as
well as directed to submit the report as per the Hazardous
Waste (M & TM) Rules, 2016 vide letter No. MPCB /
RO / KOP / Direction / FTS-0277, Dated 22.11.2024. A

Suo Moto — NGT (PB) O.A. 1364 of 2024. (PB) & 237 of 2024 (WZ)
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copy of said Direction dated 22.11.2024 is enclosed and

marked as an Annexure-*“VII”.

8. I say and submit that, the Board has also filed FIR against
Nandkumar Jagannath Nalawade & Mandar Nandkumar
Nalawade at Kadegaon Police Station on 22.11.2024. A
copy of said FIR is enclosed and marked as an

Annexure-“VIII”.

9. I say and submit that, the Hon’ble District Collector has
instructed to this office to dispose the waste arising due
to accident in the premises of M/s. Manmar Industries,
plot no. A-53, MIDC Shalgaon-Bombaalewadi, Tal.
Kadegaon, Dist Sangli to avoid any damage to the

Environment and nearby residential area.

10.  Isay and submit that, the Assistant Director DISH, Sangli
has collected and analyzed the samples of chemicals
present in reactor from private laboratory and informed
that the said chemical is DCAC-Dichloro Acetyl
Chloride, DCA-Dicholoro Acetic Acid and the quantity
is about 2 Tones and requested to analyze the sample
from CHWTSDF Laboratory for safe and scientific
disposal of the same vide letter dated 02.12.2024. A copy

of said letter dated 2.12.2024 is enclosed and marked as

an Annexure-“IX".

11. I say and submit that, as per the direction of the District
Collector Sangli the request was made to M/s.
Maharashtra Enviro Power Ltd. (MEPL) Ranjangaon

o . _— .
4:\2 FEB 2025 Pune to take samples to decide scientific disposal path
vide letter dated 29.11.2024. Accordingly, a team from

5
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MEPL had visited the said industry on 03.12.2024 and
collected Samples from reactors in the Factory. M/s.
MEPL has submitted the analysis reports of the samples
collected from M/s. Manmar Industries vide their email
dated 06.12.2024 which is enclosed and marked as an

Annexure-“X",

I say and submit that, the Respondent Board has issued
Directions to M/s. Maharashtra Enviro Power Ltd., Plot
No. P-56, MIDC Rajangaon, Tal-Shirur, Dist-Pune for
disposal of Hazardous Waste from M/s. Manmar
Industries, Plot No. A-53, MIDC Shalgaon-
Bombalewadi, Tal-Kadegaon, Dist-Sangli vide letter No.
MPCB / RO / KOP / Direction / FTS-0234, Dated.
09.12.2024. A copy of Direction is enclosed and marked

as an Annexure-“XI”,

[ say and submit that, MEPL has submitted analysis
results of the said samples and informed that the said
samples are Strong Acidic in nature and highly reactive
with Moisture & Air. It is further informed that after
going through the characteristics of hazardous chemicals
(on Prima Facie it seems to be Dichloro Acetyl Chloride),
the Handling of such hazardous chemicals may pose
several risks and health hazard like—reactivity, toxicity,
volatility, and fire hazards. It is further informed that said
chemical is highly toxic in nature of chemical compound
and its reactive nature, the_ risk associated with its
transportation was addressed and concluded that MEPL

is unable to accept this material for transportation as well

6
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as disposal vide email dated 13.12.2024. A copy of said
email dated 13.12.2024 is enclosed and marked as an

Annexure-XII.

14. I say and submit that, further the Respondent Board has
contacted M/s. Mumbai Waste Management Ltd, MIDC
Taloja, Dist.-Raigad (CHWTSDF) for disposal of
Hazardous chemicals/Material lying in the reactor of
M/s. Manmar Industries, Plot No. A-53, MIDC
Shalgaon-Bomabalewadi, Tal. Kadegaon, Dist. Sangli.
The Board has requested to M/s. Mumbai Waste
Management Ltd, MIDC Taloja, Dist.-Raigad
(CHWTSDF) to collect, analyze, pretreatment and
disposal of waste arising due to accident in accordance
with Hazardous and Other Wastes (Management,

Handling and Trans-boundary Movement) Rules 2016.

15. I say and submit that, accordingly Mumbai Waste
Management Expert team visited to the site on
16.12.2024 and collected samples of Chemicals/material
present in the reactor of the said industry and assured that
they will pretreat the said material and transport and

dispose the same at CHWTSD facility Mumbai.

%g'-i}“‘i

Accordingly, Mumbai Waste Management has submitted
a proposal for disposal of Hazardous chemicals & the
same is approved by higher authority of the Board. The
Board office has issued a work order to M/s. Mumbai
Waste management Limited, MIDC Taloja, Dist-Raigad
on dated 02.02.2025 for the disposal of critical

=2 FEB 2025

Hazardous Waste from M/s. Manmar Industries. The
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copy of the work order is enclosed and marked as an

Annexure-XIII.

[ say and submit that, the following persons have been
died due to gas leak of M/s Manmar Industries, MIDC,
Bomblewadi-Tal Kadegaon, Dist.- Sangli on 21.11.2024.

Sr No | Name of the persons | Age | Address

1 Mr. Kishor 40 | Bomblewadi,Tal
Tatyaso Sapkar Kadegaon, Dist-

Sangli.

2 Sou Suchita 45 | Yetgaon, Tal
Rajesh Uthale, Kadegaon, Dist-Sangli

3 Sou Nilam Maruti | 25 | Masur, Tal Karad,
Retharekar, Dist- Satara.

The following people have been injured due to a gas leak

incident of M/s. Manmar industries MIDC Bombalewadi,

Tal-Kadegaon Dist-Sangli on 21.11.2024 at 6.15 pm.

Sr No | Name of the persons | Age | Address
1 Ganesh Sarjerao | 37 | Bombewadi,Tal-
Mane Kadegaon,
Dist-Sangli.
2 Sou. Madhuri 45 | Bombewadi,Tal-
Hemant Pujari Kadegaon,
Dist-Sangli.
3 Shri. Hemant 47 | Bombewadi,Tal-
Vaman Pujari Kadegaon,
Dist-Sangli,
- Sayli Vaman 22 | Bombewadi,Tal-.
Pujari Kadegaon,
Dist-Sangli. _
5 Subham Arjun 30 | Bombewadi,Tal-
Yadav Kadegaon,
Dist.-Sangli
6 Prajakta Popat 24 | Bombewadi,Tal-
Mulik Kadegaon,
Dist.-Sangli.

Suo Moto — NGT (PB) O.A. 1364 of 2024. (PB) & 237 of 2024 (W2)
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7 Varad Popat 07 | Bombewadi, Tal-

Mulki Kadegaon,
Dist.-Sangli.

8 Ajit Vijay 27 | Masur, Tal-Karad,
Kambhire Dist-Satara.

9 Mandar 39 | Masur,Tal-Karad,
Nandkumar Dist-Satara.
Nalvade

Solemnly affirmed on the day --- th January 2025.

Ident1fy7y me.

Av/\, p-m - (Vidyasagar V. Killedar )
Sub Regional Officer
Mabharashtra Pollution Control Board, Sangli

For and on behalf of the Respondent Board.

VERIFICATION

I, Vidyasagar V. Killedar, Age-51 Years, working as Sub
Regional Officer, Maharashtra Pollution Control Board at
Sangli, having my office at Udyog Bhavan, Vishrambag Sangli-
416416 do hereby state on solemn affirmation what is stasted in
the forgoing affidavit in reply to my own knowledge and I
believe the same to be true and correct.

Solemnly affirmed on the day----th January 2025.
For and on behalf of the Respondent Board.

(Vidyasdgar V. Killedar)
Sub Regional Officer -Sangli
Maharashtra Pollution Control Board,

Solemnly 2*firmed before me by ,
Jn,,vsi\ya&qgcu 114y Vede!

Wno iz idenlifie %
MSM “‘hr' P&mw m (%Qj‘!\’\ A’-\\V

ADV. A. R. KORE
NOTARY IFG.NO. 13412, whom personally known. 0{0 S’
Suo Moto — NGTIPR).0,A.. 1364 6204, (PB) & 237 of 2024 (WZ)
Kavert Apit., Suraswatinagar
SANGL! - 416 41€ (M.S.)




1 1 Annexurg.l

Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1364 /2024

News Item titled "3 dead 9 hospitalized after gas leak blast at fertiliser
plant in Maharashtra" appearing in the Times of India dated 22,11.2024

Date of hearing: 12.12.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-moto on the basis of the
news item titled "3 dead nine hospitalised after gas leak blast at fertiliser
plant in Maharashtra" appearing in the “limes of India” dated

22.11.2024.

2. The matter relates to a gas leak and blast at Myanmar Chemical
Company located in Shalgaon MIDC, Kadegaon tehsilin  Sangli,
Maharashtra, resulting in three deaths, including two women and nine
hospitalizations. As per the article, the explosion of a reactor at the plant
led to the release of chemical fumes, believed to be ammonia. It alleges
that due to the gas leak, 12 people were affected and rushed to nearby

hospitals were three people succumbed to the exposure.

3. The news item does not reflect that any compensation has been

paid to the victims of gas leak.

4. The above news item attracts the provisions of Public Liability

Insurance Act, 1991 and the Environment (Protection) Act, 1986.
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5. The Tribunal in M.A No. 46/2022 in Original Application No.
05/2022 In re: News item published in The Indian Express dated
07.01.2022 titled “Gujarat: At least 06 dead, 20 sick after gas leak at
industrial area in Surat”in a similar case of gas leak has awarded the

compensation to family members of the victims and passed the following

order:-
“The heirs of the deceased are entitled to compensation atleast
@320 lakhs in respect of each death and @310 lakhs to each of
those who fell sick on principle of restitution laid down inter alia in
Sarla Verma (2009) 6 SCC 121 and Uphaar (2011} 14 SCC 481.”

6. The news item raises substantial issues relating to compliance with

the environmental norms and implementation of the provisions of

scheduled enactment.

7. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

8. Hence, we implead following as respondents in this matter:
(1) Member Secretary, Maharashtra Poliution Control Board
(MPCB), Kalpataru Point, 3™ and 4t floor, Opp. PVR Cinema,

Sion Circle, Mumbai-400 022

(2) Central Pollution Control Board (CPCB), Through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-

110032.

(3) Ministry of Environment, Forest and Climate Change (MoEF)
Regional Office, Maharashtra, 11 Air Cargo Complex, Sahar,

Mumbai - 400099, Maharashtra.
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(4) District Magistrate, Sangli, Collector  Office, Sangli,

Maharashtra

9. Issue notice to the above respondents for filing their response/reply
by way of affidavit before the appropriate Bench of the Tribunal at least
one week before the next hearing date. If any respondent directly files the
reply without routing it through his advocate, then the said respondent

will remain virtually present toc assist the Tribunal.

10. Since the matter relates to the Western Zonal Bench, Pune,
therefore, OA is transferred to the Western Zonal Bench for appropriate
further action. The office is directed to transfer the original record of the

OA to Western Zonal Bench, Pune.

11. List before Western Zonal Bench at Pune 07.02.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

December 12, 2024
Original Application No. 1364 /2024
dv..
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Maharashtra Pollution Control Board
AFRISE Uguw frzHm ise

Submitted to : SRO-Sangli, 300/2 , Udyog Bhavan , Near Government Rest House , Vishrambaug , Sangli - 416
416

Undertaking to be Submitted by Industry Falling Under 'white' Category

To :The Member secretary,
Maharashtra Pollution Contrel Board
Sion, Mumbai.

Sub: Undertaking about our industry being under ‘white’ category.

Ref: 1. Modified direction of C.P.C Board for categorization of industries under Red/Orange/Green & White
cofffory dtd. 07/03/2016

Sir,

We are submitting undertaking towards establishment & operation of our industry falling under 'white' category
as per C.P.C Board's modification directions dtd. 07/03/2016 for categorization of industries under
Red/Orange/Green & White category

We hereby undertake that:

1. We will comply with the provisions of the water (Prevention & Control of Pollution) ACT, 1974; the
Air (Prevention & Control of Pollution) ACT, 1981; the Water CESS Act ,1977 & the Environment
Protection Act, 1986.

2. We underatke to comply with any further direction issued by the M.P.C. Board and / or C.P.C.
Board under the provision of the Water (Prevention & Control of Pollution) ACT, 1974; the Air
(Prevention & Control of Pollution) ACT, 1981 & the Environment Protection Act, 1986

3. We are submitting the details our activity as follows,

a) General Details of Industry

Name Address Industry Type:
W4 Bio fertilizer and
PLOT NO. A-53 SHALGAON-BOMBALEWADI bio-pesticides
INDUSTRIAL AREA without using
inorganic chemicals

M/S MANMAR INDUSTRIES

Pincode District
415304 00000033
Taluka Village
KADEGACON BOMBALEWADI
Name of Proprietor Name of Managing Director Name of Managing
Partner
MANDAR NANDKUMAR NALAVADE PROPRIETARY PROPRIETARY
Telephone Mobile Fax
9975663801 8484099970 0
Email Pan Card

MANDARNALAVADE@GMAIL.COM AECPN8136L



Capital Investment (Rs. in lacks); Date o;itﬂblishment

150 Jan 1,

Piotli.and Details: (in Meters)

Total Plot/ Land Area Built Up Area Open Space Available
3500 1400 2100

Green Belt

Area covered under Green Belt in (Square Meters) No. of Tree Planted in Numbers

500 100

Name of Authority License/Permit No

R O MIDC SANGLI UDYAM-MH-30-0028530

b) Details of Product

Name of Product Quantity / Month
1. P G R, MICRONUTRIANT 3000 TON/M
2. PROTEIN, HYDROLYSE 3000 TON/M

b) Details of ByProduct

N‘ of Byproduct Quantity / Month
1. NA 0

c} Details of Water Budgeting

Purpose Source Water Effluent Treatment Mode of Disposal
Consumption generaton
Quantity Ltrs/day Quantity
Ltrs/day
SHALGAON SEPTIC TANK
Domestic BOMBALEWAD! 1.0 0.5 MWILL BE v
INDUSTRIAL AREA PROVIED
Z;gcess/Coolmg/Boner 0 0 0 OTHERS 0

d} Details of Water CESS (for Water Consumption = 10,000 Ltrs. & Hazardous Waste generating

Cess Paid (Y /N) Cess Returns filed upto period Cess Paid upto period
No Jan 1, 1900 Jan 1, 1900

e) Our industry does not have any process emissions,
flue gas from boiler, D.G. Set or any sort of fugitive

emission.
Source of Pollution Fuel Consumption Ltrs/Hr Stack attached Height of Details of Control
to/D.G. Set Capacity Stack/Chimney Equipment
Provided
Process NA NA NA NA
D.G. Set NA NA NA NA
Any Other Source 100HP ELECTRICITY NA NA

f) i) Our industry do not have any hazardous waste generated is defined in hazardous rules 2016
ii) Details of Non-hazardous Solid Waste Generation & its Disposal

Type of Waste Quantity / Month Mode of Disposal
1. NA 0 NA

g) Any Other Remarks (If Any) NA
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4. 1 / We further declare that the information furnished above is correct to the best of my / our
knowledge.

5. 1/ We hereby submit that in case of any change from what is stated in this application in respect
of products, a fresh initimation letter will be submitted in case of 'White' category products and in
case of change in product falling in any other category i.e. Red, Orange, or Green category, a fresh
application in prescribed format will be submiited in th board for obtaining Consent to Establish /
Operate under the provisions of the water (Prevention & Control of Pollution) Act, 1981.

Act, 1974; the Air (Prevention & Control of Pollution) Act, 1981,

6. | am duly authorized by the company to submit this initimation letter. In case of any misleading
information / concealment of material facts or wrong information revealed by the Board, the
Company will be liable for further necessary legal action,

7. &he above self -certficate is true and correct to the best of my knowledge and belief and i have
p nally verified the above contents by perusal of all documents available with the company.

8. In case, the Board Officials during visit or scrutiny find that the products/ process are not falling
under White category, we will submit our application for obtaining Consent from the Board.

Place Name

BOMBALEWADI MANDAR NANDKUMAR NALAVADE
Date Designation

Dec 26, 2021 PROPRIETARY

Receipt / Acknowledgement:

The board has noted your intimation for "White Category" of your industry M/s
Address: on the basis of undertaking given.

**This is auto generated receipt hence signature is not required.



Arnexupe-v1

MAHARASHTRA POgéJTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, i tidyog Bhavan,
2660448 m..'“ Near Collector Office,
Fax No. (0231) 2652952, A Kolhapur - 416 003.
E-mail: -~ Website:
rokolhapur@mpchb.gov.in - http://mpcb.mah.nic.in
“Your Service is Our Duty”
No. MPCB/RO/KOPICD! £15- oo Date: 272411 12804
To,

M/s. Manmar Industries,
Plot No. A-53, MIDC Shalgaon,
Tal. Kadegaon, Dist. Sangti.

Sub: Closure Direction u/s 33A of Water (Prevention & Controf of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act,
1981 and under the Hazardous Waste (M & TM) Rules, 2016 as
amended.

Ref: 1. Complaint received from Shri Vijay Mulik, Deputy Sarpanh, Shalgaon
on 21.11.2024.
2. Visit of Board Officials 21.11.2024.
3. Legal Action Proposal submitted by SRO Sangli vide no. MPCB-

LEGAL_ACTIONS- 221124005 on 22.11.2024.

....................................................

WHEREAS you are operating your industry in ‘Pollution Prevention Area’ declared
under Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2016 as amended.

AND WHEREAS, it is mandatory on the part of industry to obtain Consent to
Establish/Operate from the Maharashtra Pollution Control Board under u/s 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention and Control
of Pollution) Act, 1981 & Authorization under Rule 6 of the Hazardous and Other Wastes
(Management and Trans-boundary Movement) Rules, 2016.

AND WHEREAS, it is also mandatory on your part to provide adequate water and air
pollution control devices, so as to prevent any sort of pollution in the surrounding area and to
achieve the standards laid down under the provision of Environment {Protection ) Act 1886.

AND WHEREAS, the Board office is in receipt of complaint as referred above 1 & the
Board officer visited the unit on 21.11.2024 for investigation of said complaint as referred
above 2. AND WHEREAS, SRO Sangl has submitted proposal for legal action against the
industry due to following non-compiiances:-
1. You have operating your industry without obtaining Consent to Establish & Operate from
the Board.
2. During the manufacturing process Trichloro Ethylene was released due to blast in your
plant causing damage to environment because of emissions.
3. You are operating your unit without provision of any air pollution control equipment &
safety measures.
4. On 21.11.2024 due to blast in your plant 11 persons are injured & out of those two
persons are passed away.
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AND WHEREAS after examining the record of your case, reports of officers of the
Board & making necessary enquiries, | am satisfied that you are causing Environmental
Pollution problems in the surrounding area and knowingly & wilfully causing grave injury to the

environment thereby violating various Environment enactments.

NOW, THEREFORE in exercise of the powers conferred upon me under Section
33A of the Water (Prevention & Control of Pollution) Act, 1974 & 31A of the Air (Prevention &
Control of Pollution) Act, 1981, I, J.S. Hajare, Regional Officer of the Board at Kolhapur hereby
direct you to stop the manufacturing activity forthwith by taking all safety measures to avoid
further damage to the surrounding environment and inform the same to this office immediately.
The competent authorities are directed to disconnect the water/electricity supply to your unit
immediately, which may please be noted.

_laeA
(J. S. Hajare)
Regional Officer, Kolhapur

Copy for information & necessary action:-
1. The Superintending Engineer, MSEDCL Ltd. Sangli, Dist. Sangli.
2. The Executive Engineer/Dy. Engineer, MSEDCL Ltd., Kadegaon Division, Tal.
Kadegaon, Dist. Sangli.
-They are directed to disconnect electricity supply of aforesaid unit
immediately till further orders and report the compliance accordingly.
3. The Executive Engineer/Dy. Engineer, MIDC Shalgaon, Tal. Kadegaon, Dist. Sangli.
-They are directed to disconnect Water supply of aforesaid unit immediately
till further orders and report the compliance accordingly

J/J_‘Sﬂ @4 -
(J. S. Hajare)
Regional Officer, Kolhapur

Copy submitted for favour of information to:
1. The Member Secretary, M.P.C. Board, Mumbai.
2. Joint Director (APC), M.P.C. Board, Mumbai.

Copy for information:
Law Officer, M.P.C. Board, Mumbai.

Copy to:
Sub-Regionai Officer, M.P.C. Board, Sangli.

- He is directed to serve the direction to the unit and The Executive Engineer/Dy.
Engineer, Kadegaon Division MSEDCL Ltd, Dist. Sangli and The Executive
Engineer/Dy. Engineer, MIDC Shalgaon, Tal. Kadegaon, Dist. Sangli and keep
vigilance and report the compliance accordingly.




MAHARASHTRA PO

&51_TION CONTROL BOARD

Arnnexvure- Vi

REGIONAL OFFICE, KOLHAPUR,

Tel. No. (0231) 2652952, — Udyog Bhavan,

2660448 o T Near Collector Office,

Fax No. {0231) 2652952. A Kolhapur - 416 003.

E-mail: S Website:

rokolhapur@mpcb.gov.in = http://mpcb.mah.nic.in
“Your Service is Our Duty”

No. MPCB/RO/KOP/Direction/FTS-0277 Date: 22/11/2024

To,

M/s. Manmar Industries,
Plot No. A-53, MIDC Shalgaon,
Tal. Kadegaon, Dist. Sangli.

Sub:  Direction to dispose Hazardous Waste generated due to blast u/s 33A
of Water (Prevention & Control of Pollution) Act, 1974, 31 A of Air
(Prevention & Control of Pollution) Act, 1981 and under the Hazardous
Waste (M & TM) Rules, 2016 as amended.

Ref: 1. Complaint received from Shri Vijay Mulik, Deputy Sarpanh, Shalgaon
on 21.11.2024,
2. Visit of Board Officials 21.11.2024.
3. Legal Action Proposal submitted by SRC Sangli vide no. MPCB-

LEGAL_ACTIONS- 221124005 on 22.11 .2024,
4. Closure Direction issued on 22.11.2024,

....................................................

WHEREAS you are operating your industry in ‘Pollution Prevention Area’ declared
under Water (Prevention & Control of Poliution) Act, 1974, Air (Prevention & Control of
Pollution} Act, 1981 & Hazardous Waste (M & TM) Rules, 2016 as amended.

AND WHEREAS, this office has issued Ciosure Direction vide above reference 4 u/fs
33A of Water (Prevention & Control of Poilution) Act, 1974, 31 A of Air (Prevention & Control
of Pollution) Act, 1981 and under the Hazardous Waste (M & TM) Rules, 2016 as amended.

NOW THEREFORE, in continuation to that you are hereby directed to dispose all
hazardous waste & waste generated due to blast in scientific manner with all safety measures
at designated common hazardous waste disposal site immediately as well as you are directed
to submit the report as per the Hazardous Waste (M & TM) Rules, 2016 to this office.

e -
(J. S. Hajare)
Regional Officer, Kolhapur

Copy submitted for favour of information to:

1. The Member Secretary, M.P.C. Board, Mumbai.
2. Joint Director (APC), M.P.C. Board, Mumbai.

Copy for information:

Law Officer, M.P.C. Board, Mumbai.
Copy to:
Sub-Regional Cfficer, M.P.C. Board, Sangli.

= Heisdirected to take necessary follow-up that all existing hazardous waste generated
due to blast should be disposed at hazardous waste site & report it accordingly.
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N.C.R.B (v.41.3mR.51)

LLF.-| (T sreayor &7 - q),
(Under Section 173 B.N.S.S)
W @ax dgdled
(e &t T 7 T 903 =7 sicfa)
1. District (fSiesr): 9l P.S.(310): Mg
FIR No.(WeW @& #.): 0237 Year (94}: 2024
Date and Time of FIR (7. 9. RFia anfy 92):22/11/2024 20:53 ‘
2. "S.No. |Acts (sfafm) o Sections (Fcr) -
(31.%.) . ‘ '
1 A g el (§ e g|), 20231057
T2 ARG - |iedT (&) g7 W), 2023 (1107 "~ T
3 ARG ~ Giedi (41 & G, 2023 1270 - T
4 WRAG g afeen (3 & @), 2023 (286 0 T T T
L5 Rt = R (ff e o), 2023 [3(5)
| S — - e e e e
3.(a) Occurrence of offence (T=ITd! Te1):

1. pay(fRaw): TER Date From (f371® urge):  21/11/2024
Time Period gy 6 Date To ( f=1a efa): 21/11/2024
(Frenadi): Time From (34r{A):  18:15 &

' Time To (d=vdq): 18:15 g9

(b} Information received at P.S. (7Tfd frerera oo ao):

Date (RAT6 ):  22/11/2024 Time (3&): 20:53

(<) General Diary Reference (o7 6y ):
Entry No. (fig®.): 017
Date & Time (=% anfor d®): 2271172024 20:53 7

4. Type of Information (91§ Tor): o
5.Place of Occurrence (IT-TEU3):

1.(a) Direction and distance from P.S.(9fW svamrg R ¥ siwr):
9TR, 18 fdt : Beat No. {fic #.):
(b) Address (WTT): MIDC 2 5 A53, IHaTE o3

(A)In case, outside the limit of this Police Station, then
(a1 9 STUIEnT BN HWEATH):

Name of P.S.(9e¥ a'rum% qrg)s
District(State) (Resi(vwa)):
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N.C.R.B (v.41.am=.41)
LLF.-l (viga 3=a90 ®iF - 9) |

6.Complainant / Informant (T&RER/MfR 2um=T):

(a)Name (91@):  fRTR  fAomwE  Fd=r
(b)Father's/Husband's Name (339 / oot ¥ 1) ¢
(c) Date/Year of Birth (9= aifia/ag): 1974
(d) Nationality (YIglg<d):  wRa
(e} UID No. (Z.3ma.4. #.):
(f) Passport No.(TRUH 35.):

Date of Issue (Rearst aiw):

Place of Issue (Reur fasmn):

(9) ID details (Ration Card,Voter ID Card,Passport,UiD No.,Driving License,
PAN) 3i&aus favor (199 &1 , TS a1 , , g |., grafam ArgHw, 7 Bré
)

. S.No. D Type (3z@w var)
NEES

1

{h} Address (9<7):

"S.No. | Address Type |Address (941)
| (31.55.) |(dearan 7@wR)

L2 [eu [T ST, AR e e |
(i) Occupation (ZaJTa): et 7 ‘ o
() Phone number (%7 ,):
Moblle (a1 H.): 91-9422426100 7
7. Details of known/suspected/unknown accused with full particulars (Ardla

ID Number (wawmm wdie)

S.No. Relative's Name Present Address
(a.3.,)|Name F"?) Alias (I%+a) (e @) |(adE gan)
1 [SgHR P L. R . FNE,H<Ta, TFel,
AT TERIE, HIRe
2 [HRR FegHR ‘ 1. R, RIS, PITEIR, HERIE, |
TS ' [ urRd I

8.Reasons for delay in reporting by the complainant/informant (a@ReR/aIfad
QUT-FTHGT TBR BRUATA lgaaﬁ"r m&):

9. Particulars of properties of Interest (J&tia mramaar ausher):
g'él'NB. Property CategorylProperty Type |Description (atf4] ~~ |Value{in Rs/-
g(ar.aa.) {(a1awT T (T HBIR) ) (<7 (.
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N.C.R.B (T3.4l.am.dh

LLF.-1 {(¢Ha ar3wor wnf - 9)

10 Total value of property (In Rs/-)
(I T e UG E (B, q9Ed)):

11.lnquest Report / U.D, case No., if any
(FHATE I@ATC/ FAFTAT oG, HIRY ., 9% SRIAT) )

iS.No. JUIDB Number
(a.%.) [(gemadtdls) |

W

12.First Information contents (799 W} gled ):

adfeiee e 22/11/2024

N ReErarR e Beer 70 5099 ear Hied |, Junkelie sfden, 7ERg sy
o e AiTelt, . aREarst Sw, @akdR, LR A1.H. 9422426100
ST T 18, A TR O S o e 8 oo SR B
2024 U BRI 3TTE, %wmmmamﬁgm

femim 21/11/2024 IR et 06.15 4.2 g 9w geie swRRY" ey g
ST SIfEINT AT PR I7aT A1H. 9623548254 UTavelt 2o FEW ATell AT e}
IE ATarS MIDC e H. AS3 Fe arvorear R § a1 S qrgTet el
IRAAGTET FesfAt. TN 7 ST AW THET SR 3Ry FIPpTS HiTel! Ao Aarosarsy
MIDC 3} Zraer wirel. et o siteivfla gean 3 v Hemier Tiel Fiweier Wit aiev Fa.
YT & SRR g, et SRR Tkt Tl I RO, SUERGH, diel SRY SOR B, it
TR [ a1 A A aEadt o5 Yau ggaresl) dhell st weR daet A I
FepEET AR HavH! TR geitar SFTHT TGS q ] et HeR
TEPHR TGS IR IS, ﬁ.mﬁ%ma%ﬁwm. a@aﬁﬁ%mw

HIOTAT SRTT AT 10 I 12 i Tt SleY SRTed) W9l JIet, R Wevd 9 8

FRACUT T GRATH! SRV} Y AT Yer FUNTHER ST Urevl) el Selt A1), dear
vftor afes e, werer sffelrfie Ram 7 R werer wiTeh i ade At Wl die g R e
AT YUl HRURTET HEfder. R fRieel aash aravea wfdiedta ot TarE o Jefier v

3o {376 22/11/2024 0 3 g oiteiriies yRen 9 IR werer wiTelt
TrrpElet YIS FlaIadrel MIDC T2 3. AS3 FEd 3RFeiedll HMR 3evial A9 % 29 urgof:

FRTABET O AL ST SRUAT ey I, ‘ _

ST RAid 21/11/2024 At Ariwmeh 0615313 GIRY a7 Tl o 369 76 1) W
HONIG 7MY §9.37 a¥, 1. &iasard, 2) ared e qg, 45 ¥, Y. dEard), 3) g6 are
e 94, 47 T8, J1.8iaard, 4) sl aEe 7. 22 7§, VA, 5) g s I
79. 309Y, ¥1.9165714,6) WISRhT GI9C olid 927,24 3§, .41, 7) avE diue gefle a4, 07 af
.M, B) Afda s ik 7a. 27 a¥, WAy, 9) HeR FegHN FoES 7d. 39 a¥, WA,

3
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N.C.R.B (T1.#l.aR.d1)

L.LF.-l (THFa =490 & - 9) -

10) GRwET T SuS 90, 45 a¥, 1. Aqmd, 11) Frew Fred) Wk 4. 26 &Y, . 12)
e araTat wuER 79,38 9v, wﬁmmmwa%
T [ I AT TS e A9 Redifdams, wwmh
mmmmm 1) GRAT I TS 4. 4SEﬁ 1.4, Z)ﬁaqqﬂn—cﬁ
B g, 26 98, T 3)%mmmwau38ﬁ 1. ST AT SN
:Iagmwmaaaéa‘am HER HEFAR AAS IR d1.Fws, o wmaw
. i S seedier & Bt mwﬁmmmmmqmmﬁ
Wéqaaﬁaam mﬂwmsﬁé’mﬁ ara ATt STl SR
21/11/20242§Gﬁﬂmaﬂa§’r06 15?41% Wmmmmm
BRI QI BFe ST AT TR m@ﬁwwaﬁwqﬁl) LR
QU 39, 45 ¥, v.Aqia, 2) e At aq. 26 9§, ARE, 3)fFAR ESIRGa
72,38 a¥, u.larosare! arn 5 mmaﬁasavl)nﬁﬂﬂﬁwqﬁauwaﬁﬂ
Fasare, 2)mgﬂ%nawr3§u 4sa§ . ST, 3) A5 A quN A, 47 a9, 0
daar<t, 4) GRIET 9 qER) 4, 22 3§ wW@S)wmmaﬂ 30ad, v,
T, 6) FIORT T2 Gt 77,24 a8, 91,9557, 7) @ toe G 4. 07 4 ., 8)
aiforT fawra e 9a. 27 39, TARE. g)qma@qﬁqaaéau 39 a¥, <1 e aFT T A
31 SR, BV ATE D Aot HEGHR SEATRT e T ST el SRIX GGG TS AR
aLewe, fOAan Tiefes 9ay a7say § T TaaETEEe YA Seadeed aER R,

Act:on taken: ‘Since the above Information reveals commission of

offence(s) u/s as mentioned at Item No. 2. (¥cicll RaE: 9”9 F.2 qeir T
Faeq sy Wi IFqTAGET JIH HSTETH,)

(1) Registered the case and took up the investigation:
(& el T qurT ST BTl gah):

SANGRAM Atmaram SHEWALE(I (Inspector}) / - or (f&aT)

(2) BRCRW RIS YPIYY (qurer siftrer-am )

Rank {T<): No.(F.):
to take up the Investigation (5T TUTH FU™ Hf9aR 2A) or (fFan)
(3) Refused Investigation due to (T FRUTR TUR HOATY AR fFaT):
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N.C.R.B (5ol
LLF.-1 (THEa 334991 61 - 9)

or (SA1 FRUMS TURT HUATE FoR )

(a) Transferred to P.S.
- (e TS UTBfien et W giefie g AE):

District (fS=a1):
on point of jurisdiction (& &F1f9aR ¥ HRY s=TaRa) .

F.l.R. read over to the complalnant / informant,admitted to be correctly
recorded and a copy given to the comqgé%igg nt / informant free of cost. (¥aH
IR IPRSRIAT AT de aﬁ;a ™ 1T Fa Infr
TERINTAT T @add T A et

R.0.A.C.(3%. & .7 .#.)
14 Signature/Thumb impression of the

compiainant / informant. .
(ReRTH/EeR Jum-ardt wdlfemaT): @19\‘7

{ igig =z ' YT wRow e
15.Date and time éf dispatch to the court whely o e

(FIATAYTT gIoaedTd! a9 9 9&):

Signature of Officer in charge,
Police Station
(80 7t fasr-ard) WaETed)

, Name (919): SANGRAM Atmaram .

Rank(t<): | (inspector)
No.(3.): 16101000450SASM800




31 Annexure - | X

N
Wit CrLdT i o

e
(PR faum )
Arenfires gean 9 SIRNg saeTIad

.. 300/3, SERmE, fsman, Wreiyagsay

o IGIAT/STE/ |14, -1177 /308 & i®:- 02 /93 /3038
yﬁ’ Lo .. (™ 2 FEC '
v 1. R frRER o022 E2 vec 204
ST P ST, b 12§ o2
fawa .- eeidie sSear Siae e I FRrel desre
facedre SEvEEd.
G o~ SIS O . SHIBTI TR/ 4I9¢-FTS-039Y , ¥ 3¢/99/3038
A T PRSI W 95
L

IRred Hefia o= a1 SrfoaE 7@ 2¢/99/2038 A 7t 3re |, Rmiw 29/99/203% Ash
RFAR $SEIV A1 SRETAE RIAFevalies SR $g7 SREUTIR T JRIIRTET URERTT TR
HIS]. WX VI A PRfGAErG ARwR el ge R el avwr Hisfioe amewm
TAETAR HRETARIS RfFevadies $EwR $g Hex STH A AE. & Rafpex weiies war=mEn
AT GO FARTRITS G TIRICS1 AT WHEY DCAC- Dichloro Acetyl Choride, DCA- Dichloro Accetic
Acid IFHE3T 3G+ TeS L. W RafFezed sigm! 3 € Y93 TeReres siRg wa¥ 72ReI% & Hazardous
Waste 312 31 SRIToar A e,

SWRITR 7eReIe 8 Hazardous IRISTS TR WH(Es 3176 TRTGR Analysis T TS Ted
T AEIRUTAIS FTEBIT A WG Laboratory =R FHIT T o) STaREE A2 . wax
7R ¥ Hazardous Waste IISYS Hazardous and other Wastes (Management and Transboundary
Movement) Rule , 209§ =T Chapter V 3 I & HAaTE] AUe WRIAR S W] TS
A.freEReEr) iR, A1 e aiffiers ,aivreh ade a1 srfaa Svare amar i i,

nqes faarg,
i b5
/ L
e )
& @\ﬁf FETAE I
AN el Jre 9 AR, |

Uq - 9.71 st r), 9ina i afiimg |ex.
2. 1.9 Af¥ers [Tl O §feg 9y,
3. ALSwRRE AR, weRTsy; sieaifie fer Teries, wiTe 3 Wiy 6y,




2/2/25, 5:20 PM g&- SRO Sangti - Qutlook PT\OT\Q)@ u ﬂ x

)

Rakesh Mishra <rakesh.mishra@smsl.co.in> = "~ Reply _ Replyall Forward &0 . .
To: - SRO Sangli Fri 12/6/2024 4:42 PM

Cc = RO Kolhapur; dydish.san-mh@gov.in; N1a Tiwari' <ila.tiwari@smsl.co.in>; 'Asif Hussain' <asif.hussain@smsl.co.in>
Dear Sir,

As instructed regarding the Gas leakage accident that occurred at Manmar Industries MIDC Shalgaon, Tal. Kadrgaon, Dist. Sangli , MEPL lab tearn (Lab
In charge and chemist) had visited the Industry (M/s Manmar Tndustries, plot No. A-53 Shalgaon MIDC, Sangali.) on 03.12.2024 and Collected two
samples of material where the actual incident happened . We have analysed some basic parameter of both samples and results are presented as below:

1. First Sample:

a) Colour : Colourless

b) Physical state: Liquid

c) pH : <1, (Strong Acidic)

d) Chloride: 446670 mg/1

€) Reactivity: Reactive , highly reactive with moisture & air

2. Second Sample:

a) Colour - Brownish

b) Physical state: Liquid

¢) pH:<l, (Strong Acidic)

d) Chloride: 198520 mg/l

¢) Reactivity: Highly Reactive with moisturc & air

Other parameters of comprchensive analysis could not be analysed due to reactive nature of the waste.

Bascd on above characteristics of hazardous chemicals (on Primafecia it seems to be Dichloro Acetyl Chloride), we would like to address here that the
Handling of hazardous chemicals like this may poses several risks and health hazard like—reactivity, toxicity, volatility, and fire hazards. (Note:
Reactivity: Highly reactive with water, releasing hydrochloric acid and potentially toxic fumes. Toxicity: Causes severe burns to skin, eyes, and respiratory
tract on contact. Volatility: Emits toxic vapours that can irritate the respiratory system.)

Therefore, we suggest following measures towards its disposal at MEPL Ranjangaon facility:

1. Pre- t nerato

» Conduct controlled neutralization using an aqueous alkaline solution (e.g., sodium hydroxide} in a well-ventilated tank/ containment system.

o Ensure pH is neutralized (to 7-9) before further processing.

2. : for transportation of these liquid material, please ensure that after neutralization the material should be filled in IBC/ HDPE
DRUM with sealed and labelled to avoid any leakages during transportation.

3. Incineration at MEPT, CHWTSDE: Disposal will be taken place in Incineration plant after neutralization of waste at high-temperature (850 to
1150 ©).

Kindly advise for next line of action.

Regards

Rakesh Kumar Mishra

NDGM

Maharastra Fnviro Power Ltd

301,Pentagon P3 Magarpatta City, Hadapsar,
Pune Maharastra - 411028

No - 9922901553

Fmail Id:rakesh mishra®@smsl.co.in

https:l/outlook.ofﬁce.comlmaiI/idIAAQkADU2YTJhZGU3LTgSOWQtNDIwNSOSOTBhLTVlMGVjZ]JkMDgwMQAQAF’prNE4 DzpNn1AUepgQQIY... mnm
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 2652952, Udyog Bhavan,
2660448 a— Near Collector Office,

Fax No. (0231) 2652952 mm Kolhapur - 416 003.

E-mail: ————— Website:http://mpcb.mah.nic.in
tokolhapur@mpcb.gov.in -—

“Your Service is Our Duty”

No. MPCB/RO/KOP/Direction/ FTS- 0234 Date: 09/12 /2024.
To,

M/s. Maharashtra Enviro Power Ltd.,
Plot No. P-56, MIDC Rajangaon,
Tal-Shirur, Dist-Pune. 412 210.

Sub: Directions for disposal of Hazardous Waste from M/s. Manmar
Industries, Plot No. A-53, MIDC Shalgaon, Tal. Kdegaon, Dist. Sangli.

Ref: 1. Consent to Operate granted by Board.
2. Gas Leakage incidence occurred at M/s. Manmar Industries, Plot No.

A-53, MIDC Shalgaon, Tal. Kdegaon, Dist. Sangli, on 21.11.2024,
3. Visit of your team dtd. 03-12-2024.
4. Your email dtd. 06-12-2024- regarding analysis report.
5. Office Note approved by Hon’ble Member Secretary. M.P.C. Board,

Mumbai dated 09-12-2024.

WHEREAS, Board has granted conditional consent to operate to your facility with
certain terms and conditions therein located on above address vide ref. no. 1.

AND WHEREAS, Gas Leakage incidence was occurred at M/s. Manmar Industries,
Plot No. A-53, MIDC Shalgaon, Tal. Kdegaon, Dist. Sangli, on 21.11.2024 wherein 3 workers
were died and 8 workers were injured. Accordingly Board Office has issued Closure Directions
and Direction to Dispose Hazardous Waste generated due to incidence to the above said

industry.

AND WHEREAS vour team has visited the said industry on 03.12.204 and collected
samples from reactors from the factory. And submitted analysis results of the sample vide

email dtd. 06-12-2024.

NOW THEREFORE, in exercise of the powers conferred by the Board upon me you are
directed to collect pretreat, transport and dispose all above material in accordance with the
Hazardous and Other Waste (M&TM) Rules, 2016 in scientific manner using standard

operating practices safely.

Pagelof2
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While performing above work following precautions shall be taken as per your mail dtd. 06-12-
X 2024 -
1. You shall conduct controlled neutralization using an aqueous alkaline solution

in a well-ventilated tank/ containment system by taking ali safety measures.

2. During pretreatment you shall take all precautionary measures to avoid any
Release of gases/chemicals.
3. During transportation of material, please ensure that the material
Should be filled in IBC/ HDPE DRUM with sealed and labelled to avoid any
Leakages.
- 4, You shall dispose of all Hazardous Waste and any other chemical contaminated

Material to CHWTSDF in a scientific manner under supervision of Department
of Industrial Safety and Health and local Police Administration on priority and
submit the manifest copies to this office.

You may submit the inveice bill for the above work to M.P.C. Board.

This is issued with the approval of competent authority.

ot ™ f K@ VI( -
( J. S, Hajare }
Regional Officer, Kolhapur

Copy submitted for favor of information to:-

1. Member Secretary, MPC Board Mumbai.
2. The District Collector, Sangli.

3. Joint Director (APC) MPC Board Mumbai.

Copy for information necessary follow up action to-

Sub Regional Officer, Maharashtra Poliution Control Board, Sangli.
- He is directed to take follow-up for the compliance of the above said directions.

Page2of2
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- Ref, No- MEPL/MPCB-DIR/RO-KOLH /DEC-01

Date: 13" December 2024

To,

The Regional Officer,

Maharashtra Pollution Control Board,
Udyog Bhawan,

Kothapur- 416003.

Ref: Your directions vide ref. no. MPCB/RO/KOP/Direction/FTS-0234 Dated: 09/12/2024.
Subject: Compliances towards the said direction.

Dear Sir,
This is with reference to the above said matter on getting the information we had debuted our

lab team under the supervision of the lab in charge on 03-12-2024 for the collection of the
samples at the said industry where the fire accident took place. The team collected two samples
of the material involved in the accident for analysis. Below are the findings based on the
preliminary analysis of the sample analysed in our laboratory.

Analysis Results:

1. First Sample

Colour: Colourless

Physical State: Liquid

pH: <i (Strong Acidic)

Chloride Content: 446,670 mg/L (44.6%)
Reactivity: Highly reactive with moisture and air

e

2. Second Sample
1. Colour: Brownish
2. Physical State: Liquid
3. pH: <1 (Strong Acidic)
4. Chloride Content: 198,520 mg/L (19.8%)
5. Reactivity: Highly reactive with moisture and air

We further could not carried out the comprehensive analysis as the chemical was found to
be highly reactive in nature.

CHWTSDFE : Plnp Nee b2 S0 Roegeone T e Diar D By aa0en p

Pune Office 00 Feee e s Tl i T g e S heting Office tALdY 0 D e

Ernagd rioraen e . Weby  ao e

Frewsd e Ot O

f*h - B RIS FTISS S . PR * Y P S

An Environmentai Laboratory Accredited iy NABL, ISOMEC 17025:2005 TC-14482 & Recognized by MoEF&CC™



36
MAHARASHTRA )

ENVIRO POWER LTD

15090012073 | EMS 14001 : 2004 1 CHSAS 18001 : 2007 Certified Company

{Commen Hazardous Waste Treatment. Stcrage and Disposal Fac'ilii;i) S M 5
° The Corporate Identty Humter (CING UM0T0SMH20GEPLE 150780

Preliminary Observations:
Based on the characteristics of the hazardous chemicals, it appears (prima facie) that the

material may be Dichloreacetyl Chloride. This substance poses significant risks due to its

following properties:

e Reactivity: Highly reactive with water, releasing hydrochloric acid and potentially

toxic fumes.
e Toxicity: Causes severe burns to the skin, eyes, and respiratory tract upon contact.

e Volatility: Emits toxic vapours that can irritate the respiratory system.

Looking into the nature of the waste, we had a one to one meeting with you on 11-12-2024 and

. apprised the details of the analysis of the chemical and its risk associated with respect to
transportation and also the handling during the transit as well to dispose the same. On the basis
of highly toxic nature of the chemical compound & its reactive nature, the risk associated with
its transportation was addressed and it has been concluded that MEPL is unable to accept this
material for transportation as well as disposal. The said facility is developed to cater the need
of the industries for handling transporting the process waste as per the Hazardous and Other
Waste (Management & Transboundary movement) 2016. Since the said chemical is highly
toxic and reactive this needs to be handled with due care so that another incident of similar
nature doesn’t take place.

Recommendation:
Return to Supplier/Manufacturer: Based on the findings, this material is raw liquid

chemicals and should be sent back safely to the chemical supplier or manufacturer who has
supplied it. This process must include proper safety precautions & strict safety protocols. As
the suppliers have complete awareness about the MSDS of the raw chemicals and its response

. towards environmental conditions. They also have specific experience of handling such
chemicals in bulk quantities. So, in view of the safety protoco!l we highly recommend to get in
touch with the manufacturer/ supplier for safe handling of the chemical.

In case you need any further clarification and support please feel free to get in touch with

us,

Thanking You,

Authorized Signatory \

\.\‘

For, Maharashtra Enviro Power Limited

CHWTSDF ; ot N 7 D Ranparggeren Ta Siurgr Dl e P 10000 PR
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MAHARSHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

"Tel. No. (0231) 2652952, — Udyog Bhavan, ]
2660448 — Near Collector Office,
Fax No. (0231) 2652952. LABARASHTRA Kolhapur - 416 003.
E-mail: e et Website:
rokolhapur@mpcb.gov.in iy http://mpch.mah.nic.in
'Your Service is our Duty’
No. MPCB/RO/KOP/250202-FTS-001 Date : 02/02/2025
WORK ORDER
To,

Mumbai Waste Management Limited
(Shri. Somnath Malgar - Director)
Plot No. P-32, MIDC Taloja,

Taluka Panvel, District Raigad,
Maharashtra 410 208.

Sub.: Work Order for the Disposal of Critical
Hazardous Waste from M/s. Manmar Industries, Plot No. A-
53, MIDC Shalgaon, Tal. Kadegaon, Dist Sangli.
Ref.: 1. Your site visit to subjected industry on dated 18 December
2024.
2 Your revised quotation dated 03-01-2025.
3. Discussion with higher authority of Board did.03-01-2025.

Dear Sir,

With reference to the subject matter, this Work Order serves as official
confirmation for MWML to carry out the disposal activity of critical hazardous
waste at M/s. Manmar Industries, Plot No. A-53, MIDC Bombalewadi-Shalgaon,
Tal. Kadegaon, Dist Sangli, in accordance with the following scope of work and
compliance requirements:

Scope of Work:
MWML shall undertake the following activities as per the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016:

1. Mobiiization & Transportation:

» Arrange and deploy skilled manpower, necessary equipment, and
materials (including reagents) from MWML’s site to M/s. Manmar
industries, Plot No. A-53, MiDC Bombalewadi-Shalgaon, Tal.
Kadegacn, Dist Sangli Ensure that all personnel involved in the process
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should be adequately trained and equipped with personal protective
equipment (PPE).

2. Treatment & Stabilization:

3.

5.

»

s

Conduct the treatment and stabilization of the critical hazardous waste
using appropriate reagents.

Follow all prescribed safety measures, treatment techniques, and
necessary environmental safeguards to ensure safe handling.

Waste Loading & Transport:

ANS

» Safely load the stabilized hazardous waste in MWML's authorized

hazardous waste transport vehicles as per guidelines of the Hazardous
Waste and Other Waste ( M & HM ) Rules 2016 taking all safety
measures.

Transport the waste to MWML's treatment, storage, and disposal facility
(TSDF) as per the Hazardous Waste Management Rules, 2016.

Final Disposal through Incineration:

»

Dispose of the hazardous waste at MWML's incineration facility,
ensuring all safety protocols as per the Hazardous Waste Management
Rules, 2016.

Documentation:

»

>

As per the Hazardous waste rules form no 10 (Manifest Form)
acknowledgement copy shali be submitted to MPCB.

- e e b e

Regulatory Compliance & Government Coordination:
MPCB Inspection & Supervision: MPCB shall arrange for an

coordination team, along with local law enforcement and other
government authorities at incident location, to oversee the waste
evacuation and ensure lawful execution at M/s. Manmar Industries, Plot
No. A-53, MIDC Bombalewadi- Shalgaon, Tal. Kadegaon, Dist Sangli.

Regulatory Adherence: All activities shall strictly comply with the Hazardous

Waste Management Rules, 2016, and any other applicable environmental and
safety regulations.

Commercial Terms & Conditions:

1.

As per your quotation and during discussion agreed by you.

Approved Disposal Charges:
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» % 25 96,300/- (Rupees Twenty-Five Lakhs Ninety-Six Thousand

Three Hundred Only) plus applicable taxes.
2. Payment Terms:

.~ MWML shall raise a tax invoice upon successful completion of the
disposal process.

. MPCB shall process the payment upon receipt and verification of
the invoice.

3 Liabilities & Responsibilities:

. MWML shall ensure compliance with all safety and environmental
standards.

, Any non-compliance with regulatory requirements shall be
addressed by MWML in coordination with MPCB.

~ MPCB shall facilitate coordination with local authorities and
ensure smooth execution of the waste disposal activity.

. You shouid take all an adequate precautionary measure 10 avoid
any ill effects into Environment due to emission of any gases
during the total process.

~ For any mishappening during the total process regarding
collection, pretreatment, transportation and treatment with
disposal, MWML will be held responsible.

4. Work Completion Timeline:
» The entire work shall be completed as per the agreed schedule
and processes to prevent any environmental hazards or safety
risks.

This Work Order serves as an official authorization for MWML to

proceed with the disposal activity as outlined above. Kindly acknowledge
acceptance of this Work Order by signing and returning a copy for our records.

/51;\@4)/

(J. S. Hajare
Regional Officer
M. P.C. Board, Kolhapur.

Copy Submitted for information to:-

1.Hon'ble Member Secretary, MPCB ,Mumbai.
2. J.D. (APC), MPCB ,Mumbai.

Copy to :-

SRO MPCB, Sangli- You are directed to co-ordinate with MWML, Industry,

Revune Dept. and Police for implementation of total work.

U2



